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,'BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
"00

WESTERN ZONE, PUNE

in
Application No. 66 of 2023

Execution Application No. wi 2022

IN
Original Application No. 69/20;l1

MR. MAHENDRAGOVINDHASBNIS )

Age about -59 years, Occup- Agriculturist and Business )

Residing at Survey No. 408/7, Limbfata, Mumbai- pune )

Road, Talegaon Dabhade, Taluka Maval, District Pune- )

410506 Contact No. - +917083426105 )

Email-maltendrahasabnis30@gmail.com ) ... Applicant

Vs.

1. CIKAUfXOINDIAPVT.LTD. )

APublic Limited Company incorporated )

Under the provisions of the Indian Companies Act, )

1956 having its registered address at: Survey No. )

662, Pune- Mumbai Road, Talegaon- Dabhade, )

Pune- 410506 )

Email- cikautxo@cikautxo.com )

2. ALEJANDROARANZABALGOMTEZ )

1
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3. JOSE ALBERTO

)

Email-mmendibe@cikautxo.com

ARANTZETA

Email-mmendibe@cikautxo.com )

4. INIGO EDUARDO LASCURAIN PAGEEGUI )

..Email-mmendibe@cikautxo.com )

5. MIGUEL ANGEL MENDIVE AURRECOECHEA )

Email-mmendibe@cikautxo.com )

6. ANTARANANDI )

Email-mmendibe@cikautxo.com )

NO.2 to 6 are the Directors of Cikautxo India Pvt Ltd, )

having their Office at Survey No. 662, Pune- Mumbai )

Email-cikautxo@cikautxo.com

)

)

Road, Talegaon- Dabhade, Pune- 410506

7. THE SECRETARY )

Ministry of Environment, Forest and Climate )

Change, Having office at Indira Paryavaran Bhavan, )

Email- manju.pandey@nic.in

)

)

Jorbagh Road, New Delhi 110003

Environment Department,

)

)

8. PRINCIPAL SECRETARY

2
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Government of Maharashtra, Mumbai 400032, )

Email- mah,env@nic,in )

9. THE MEMBER SECRETARY,

Maharashtra Pollution Control Board,

)

)

Having its office at- Kalpataru Point, 3m Floor, Opp, )

Cineplanet, Sian East, Mumbai- 40022, )

·10. REGIONAL OFFICER PUNE II, )

Jog Centre, 3m Floor, Wakdewadi, Old- Pune )

Mumbai Highway, Pune- 411003 )

Email-ropune@mpcb.gov.in ) '" Respondents

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.1 to
6

I/We, MIGUEL ANGEL MENDIVE AURRECOECHEA, Age 51 years,

Occupation Service, Respondent No, 1and 5, O/at Survey No, 662, Pune-

Mumbai Road, Talegaon Dabhade, Pune- 410506, do hereby state on

solemn affirmation as under: -

L I state that I am working as the Chief Executive Officer with

Respondent No, 1companyw,e,f. July 2019, I am aware of the facts

involved in the present case on the basis of the records maintained

by Respondent No, 1 in its ordinary course of business, I am,

3
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~.

therefore, competent to depose to the statements in the prese ~ !
l--! .

Affidavit. I have perused a copyof the present Application and I a" 0\.~
\\ "'"\0, '"""if", ",

filing the present Affidavit in reply thereto on behalf of Respondent","" .

NO.1 to 6. I have been duly authorised to file the present Affidavit

by Respondent NO.1to 6.

2. At the very outset, I deny each and every statement, averment,

allegation and! or contention in the present Application that is

contrary and/or inconsistent with what is set out hereinafter in the

present Affidavit. Nothing contained in the present Application

shall be deemed to be admitted by any of the answering

Respondents for want of specific traverse.

3. At the further outset, I say that the present Application as well as

the execution proceedings have been filed by the Applicant are only

with a malafide intention to extract money from Respondent No. 1.

4. At the further outset and without prejudice to the aforesaid, I

submit that the present Application, purportedly filed under

Section 15 of the National Green Tribunal Act 2010, is not

maintainable in as much as the same proceeds on the premise that

there is pollution or other environmental damage caused by the

industry of Respondent No. 1. However, there is no finding of such

nature by this Hon'ble Tribunal against Respondent No. 1. The

4
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(,
..~ Order dated 17th January 2022 passed by a Special Bench of this

">:'1: I~ on'ble Tribunal is without any jurisdiction, in view of the lawlaid
, i'V-',;P! 0

, !. ',. P/, own by the Full Bench of the Hon'ble Bombay High Court in the". ". -/ ~~• ,., Co••••

'C':lil::R\'i\1\'V case of The Goa Foundation vs. The National Green

Tribunal, Principal Bench and Ors in PIL Writ Petition No.

4 of 2022. As the said Order is without jurisdiction, any finding

contained therein cannot be held to be a finding in law. In view

thereof, the present Application is misconceived and is liable to be

dismissed at the threshold.

5. At the outset, I submit that the present Application is baseless and

misconceived as there is no material in the eyes of law to support

the claim of the Applicant, which is the subject matter of the

present Application. The Application is entirely speculative and

conjectural and is liable to be dismissed on that ground alone.

6. The rest of the contents of the present Affidavit are without

prejudice to the aforesaid.

7. I deny the contents of the purported Report dated 22nd February

2023 purportedly prepared by Dr. Rahul Mungikar which has been

relied upon by the Applicant. The said purported Report is not

proved in accordance with law and cannot be relied upon for any

reason by the Applicant.

5

226



8.

Government of India. Thus, the said Dr. Mungikar is part of the

regulatory infrastructure set up under the provisions of the

Environment (Protection) Act, 1986. In view thereof, any

purported report prepared by the said Dr. Mungikar would amount

to a conflict of interest as he has been appointed to discharge

statutory functions and thus cannot prepare and furnish reports to

private individuals in support of their claims arising out of alleged

environmental issues. In viewthereof, the said purported Report is

liable to be discarded by this Hon'ble Tribunal on this ground

alone.

9. I submit that, without prejudice to the aforesaid, the said

purported Report is speculative, conjectural, without any

substance and cannot be relied upon for any purpose, inter alia,

for the following reasons:

9.1. Firstly, the said purported Report entirely is based on

conjectures and presumptions. In the introduction, the said

purported report states that "Surely, the carbon dust was

getting washed away along with the rainwater during

6
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requirements.

9.3. The entire Report is merely based on purported Google

images and uo soil sampling was doue.

9.4. No iudependent aualysis or verification of the material

provided by the Applicant was conducted and it was only

based on the information / narration of the Applicant.

9-5- For the calculation of alleged loss caused by death of

livestock, reliance placed only on some post-mortem report

on dead cattle and a presumption is drawn that the cause of

death for all cattle of the Applicant was the same as set out in

the post-mortem report of some of the dead cattle.

9.6. For the purpose of calculation of total number of cattle, it is

admitted that there is no precise record available.

9.7. the estimated loss due to loss of cattle and medical treatment

was based on purported average cost of a cow and buffalo.

However, no material in support of the same was produced

or even referred to in the purported Report;

7
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and the statements of the Applicant; .",,~.' 1. ".
, (( ,j, . -----'"" . .' '."-," --l'- ";\

~.,,-' \ ...~--":::.~

Under Clause 2.3 of the purported Report, the alleged loss of9·9·

milk business due to the death of cattle was sought to be

assessed. However, the entire assessment process under this

head is also based on figures provided by the Applicant and

no independent verification or analysis of the same was

conducted. The entire assessment is merely speculative and

conjecture.

9.10. Under Clause 2-4 of the purported Report, alleged loss due to

carbon covered fodder was sought to be assessed. The same

was again based entirely on statements of the Applicant,

without any material whatsoever in support thereof or any

independent verification.

9.11. Under Clause 2.5 of the purported Report, alleged loss on

account of closure of cattle dung business was sought to be

assessed. The same was again based entirely on statements of

the Applicant without any material whatsoever in support

thereof or any independent verification.

8
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Q
'.~ 9.12. Under Clause 2.6 of the purported, alleged loss due to\u..
:)f! stoppage ofbiogas plant was sought to be assessed. The same

-/*$ was again based entirely on statements of the Applicant
'I/E~~'

without any material whatsoever in support thereof or any

independent verification.

9.13. Under Clause 2.7, alleged loss due to destruction offruittrees

and orchards was sought to be assessed. This was also based

on information provided by the Applicant and there is no

independent material or verification in support of the same.

There is a finding that the fruit trees and orchards were

destroyed due to continuous sprinkle burning carbon

particles. However, this finding is based on no material

whatsoever.

9.14. Under Clause 3, the purported Report considers other

additional expenses, based entirely on statements of the

Applicant.

10. I state that the Applicant is not entitled for any relief as prayed for.

I state that Respondent No.1 Company is functioning by following

the applicable provisions of law. As regards environment laws,

Respondent NO.1 Company has been complying with the terms of

the consent to establish/operate issued by Respondent NO.9 and

has not caused any pollution as has been alleged by the Applicant.
9
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is solely to harass Respondent No.1 company and its \6fficers.\I

state that the present Application deserves to be rejected andC¢ost
."'" .

~";" 'l;t .•.
may be imposed on the Applicant for initiating frivolous litigatioii~ ~

against Respondent No.1 company.

11. I state that the Respondent NO.1 is a company duly incorporated

under the provisions of the Companies Act 1956. It is a Company

within the meaning of an existing company under Section 2 of the

Companies Act, 2013 having its registered office at S. No. 662,

Mumbai Pune Road, At Post: Talegaon Dabhade, Tal. Maval, Dist

Pune - 410506. Respondent No. 1 is, inter alia, engaged in the

business of manufacturing of rubber hose and assemblies for

automotive applications. Respondent No. 1 is a fully owned

subsidiary of Cikautxo India Pvt. Limited, Pune.

12. The Plant of Respondent No.1 was set up on 31/01/2011, after the

consent to establish was received from various public authorities

including Respondent NO.9 herein. The said plant was initially

owned by Indus Australia Corporation. It subsequently was

transferred to Cikautxo Tauras Flexibles Private Limited and

thereafter demerged into Respondent No. 1.

10
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tate that the first consent to operate was issued to Respondent
.<-:' .\\..\-, ,

'.>f:· j . , 1on 12.03.2014. Acopy of the said letter is hereto annexed and," .y .'~ 'f_ .•_~
:-,.,::,;", I ~.~~

~>~$;,.arked as Exhibit "A".
)VER~

14· Istate that at no point in time has Respondent No.1 violated any

of the provisions of the terms of the Consent to Operate.

Respondent No. 1 is always being functioning within the four

corners of the law.

15. I state that the Applicant has been making frivolous complaints

against Respondent NO.1since 2016 for the reasons best known to

him. Istate that initially, the Applicant broke the compound wall

between Respondent NO.1 company and his property by using his

tractor. This caused severe damage to Respondent No.!. He also

dumped cowdunk on the premises ofRespondent No.1 solelywith

a viewto cause nuisance and agony to the company and its officers.

I state that these acts of nuisance and agony were reported to the

local police station. I state that the Police complaint was filed on

18.12.2018. Copies of the said letters are hereto annexed and

marked as Exhibit "8".

16. I state that there has been no violation of the provisions of the

Environment (Protection) Act 1986, the Air (Prevention and

Control of Pollution) Act 1981 or the Water (Prevention and

11
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Control of Pollution) Act 1974 as alleged by the Applicant or even<_

otherwise. I state that Respondent NO.1has never received closure .:.' ~

directions, the electricity or water connections have never been cut
.~-'-,

"~

by the concerned authorities. I state that emissions are within,~he GO'j'\
'''',~

prescribed limits thereby not causing any pollution.

17. I state that adjacent to the plant of Respondent NO.1 is a water

purification plant whereby water is supplied to the entire village of

Talegaon Dabhade. Not a single complaint has been received by

any of the officers of the said plant or any other neighbor. It can be

categorically seen that the Applicant has indulged in this vindictive

act and has filed the present Application with a view to cause agony

to the company. His objective appears to be to have the company

closed down and bring the management on its knees in the process.

Even otherwise, I state that the company has not contravened any

provisions of the aforesaid Acts.

18. I state that there has been no damage to the property or animals of

the Applicant as alleged by him, on account of the alleged

emissions caused by Respondent No. 1. I state that the Applicant

has failed to undertake proper up keep of his property, which has

resulted in his property being rendered dilapidated. I state that

death of the Applicant's cattle was on account of his improper

caring. I further state that the trees of the Applicant, by no set of
12
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circumstances, can be affected by the alleged emissions as alleged

by the Applicant. Furthermore, the Applicant has not taken proper

care of the trees in his premises.

Without prejudice to what has been stated hereinabove, I shall now

deal with the present Application, paragraph-wise as under -

20. With respect to the contents of paragraphs 1 to 11 of the

Application, the contents thereof do not require any comments.

21. With respect to contents of paragraph no. 12(a) of the Application,

I state that the contents therein are part of the record. I state that

the answering Respondent were never given an opportunity to

defend the said proceedings. As set out hereinabove, the said Order

dated 17'hJanuary 2022 is without jurisdiction. In any event, the

said Order has been passed ex-parte. I crave leave to defend the

said execution proceedings on its own merits.

22. With respect to contents of paragraph no. 12(b) of the Application,

I state that the contents therein are not true and correct. It is

absolutely false that the Respondents have ignored the order dated

17'hJanuary 2022, passed by the Hon'ble tribunal in Original

Application No. 69/2021. I state that the Hon'ble National Green

Tribunal Special Bench vide its letter dated 11.02.2022 had

informed the Respondent NO.1to pay an amount ofRs. 5,00,000/-

13
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(Rupees Five Lakhs Only) as interim compensation vid;~:\

dated 17.01.2022. I state that in compliance with the °f~~~f~.~:~;:~\
II ,/ '; ''":':,C:"\''('. ,.

17.01.2022, Respondent No. 1 had deposited an afu6irvt~!~: '\\..\ .. ,~~

Rs.5,00,000!- (Rupees Five Lakhs Only) vide CheqU~~

21.02.2022 bearing no 003925 drawn on HDFC Bank Limited in

favour ofRespondent NO.9,reserving all its rights and contentions.

23. With respect to contents of paragraph no. 12(c) of the Application,

I deny that any damage has been caused to the Applicant's property

by Respondent NO.1as alleged or at all. I deny that Respondent

No.1has caused any pollution or environmental damage as alleged

or at all. I repeat, reiterate and confirm the contents of the

Affidavits filed by Respondent No.1 in the Execution proceedings

and deny anything contrary thereto and! or inconsistent therewith.

24. With respect to contents of paragraph no. 12(d) of the Application,

at the outset, I repeat and reiterate that the said order dated

17.01.2022 is without jurisdiction and in any event, has been

passed ex-parte against the answering Respondents. In any event

and without prejudice to the aforesaid, the answering Respondents

have complied with the directions contained therein.

25. With respect to contents of paragraph no. 12(e) of the Application,

I state that the contents therein are not true and correct. The

14
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· .
, \-.

answermg Respondents have complied with the Order dated

01.10.2021 by depositing the amount of Rs.5,00,000/- with

Respondent NO.9.

With respect to contents of paragraph no. 12(f)of the Application,

I repeat and reiterate that Respondent NO.1company has caused

any damage to the environment or to the Applicant, as alleged or

at all. I repeat, reiterate and confirm the contents of the Affidavits

filed by the answering Respondents in the said execution

proceedings and deny anything contrary thereto and/or

inconsistent therewith. I state that Respondent No. 1 has not

caused any pollution, loss/ damage to the Applicant and is not

liable to pay any compensation to the Applicant or any

Environmental Compensation.

27. With respect to contents of paragraph no. 12(g)of the Application,

I state that the contents therein are not true and correct. I state that

it is only on 7/2/2023 that Respondent NO.9 called up the officer

of Respondent No.1 at the office of Respondent NO.9 to show the

formula based on which Respondent No. 9 has purportedly

assessed environmental compensation to the tune of

Rs.1,02,56,250/- (Rupees One Crore Two Lakhs Fifty-Six

Thousand Two Hundred and Fifty Only) without issuing a formal

order. I state that the order for assessment of environmental
15
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compensation has never been passed by Respondent No. 9 an~ ..,

never been served on the answering Respondents. Furthermore, ( c.
;\~ I",: \ ;. ~"'; .1.'!>-::~,_
\\ " ~. \,.;, .. "-,,,,!;

there has been no opportunity that has been provide~~:<.\",

Respondent NO.1 to defend itself while determining alleg~~~

compensation. Furthermore, the methodology for assessment of

environmental compensation used by Respondent NO.9 is per se

erroneous and is based upon the formula set out by Respondent

NO.9on the basis of the judgment of this Honble Tribunal in OA

No. 593/2017 (Paryavaran Suraksha Samiti Vs Union ojIndia). I

say that, at the outset, the said formula is only in relation to non-

functioning or other breaches qua sewerage treatment plants and

the same is not applicable in respect of allegations relating to

purported air-pollution which are the subject matter of the present

proceedings. Further, I say that the methodology adopted by

Respondent NO.9 is erroneous. The formula adopted by

Respondent NO.9is actually restricted to NCRDelhi and cannot be

applied in the present case. The indices and factors are region

specific and not applicable in the present case. I further state that

Respondent NO.9ought to have taken a thorough assessment of the

actual extent of pollution, if any, that was caused. Respondent NO.9

also ought to have taken into consideration the location of the plant

which is situated adjacent to the highway. Respondent No. 1

16
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Industry has provided 2 nos. of boilers, out of 2, one boiler is used

and another is kept as standby. These boilers are LPGfired boilers

and provided with scrubber system with one common stack of 30

Mtrs height and that the said boiler is running on LPG since June

2021 on regular basis and industry has stopped using Furnace Oil

as fuel to the boilers. The Respondent No.1 Industry has provided

2 D.G. sets each of 500 KVA capacity with acoustic enclosure and

APC system to each. It is also pertinent to mention that

Respondent No.1 has never contravened any provisions of the

consent to operate issued by Respondent NO.9and that there was

never actual emission of carbon through the chimney. I also state

that Respondent NO.1,in its premises, has substantial green cover

and undertakes tree plantation programs from time to time. I

further state that there are fruit bearing trees available in

abundance at the premises of Respondent No.!. I state that the

environmental compensation purportedly assessed is to the tune

of Rs.1,02,S6,2S0!- (Rupees One Crore Two Lakhs Fifty-Six

Thousand Two Hundred and Fifty Only) is erroneous and there is

no formal order of assessment. Even otherwise I state that

Respondent NO.1is not liable to pay any amount as alleged or at

all. The answering Respondents have filed an Affidavit dated

24.02.2023 in response to the Affidavit dated 07.02.2023 filed by

17
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28. With respect to contents of paragraph no. 12(h) of the Application,

I state that the contents therein are part of the record. However, I

state that the answering Respondents have not caused any loss or

damage to the cattle or mango trees of the Applicant as alleged or

at all.

29. With respect to contents of paragraph no. 12(i) of the Application,

I state that the contents therein are part of the record. As

demonstrated in the present Affidavit in Reply, the present

Application IS entirely baseless, misconceived and not

maintainable and liable to be dismissed with compensatory costs.

30. With respect to contents of paragraph nos. 120) to 12(m) of the

Application, I repeat, reiterate and confirm what is set out

hereinabove in respect of the purported Report prepared by Dr.

Rahul Mungikar in paragraphs no. 9.1 to 9.14 hereinabove and

deny anything contrary thereto andlor inconsistent therewith. I

state that the purported Report of the Dr. Rahul Mungikar is totally

unilateral, speculative, erroneous and most emphatically denied by

18
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31.

\ the answenng Respondents. I state that the contents of the.
j

paragraphs under reply are ahsolutely false and most emphatically

denied by the answering Respondents.

With respect to contents of paragraph no. 12(n) of the Application,

I deny that the records of Respondent NO.9 show that the

answering Respondents have willfully violated the conditions

prescribed while granting consent to establish and/ or consent to

operate as alleged or at all. I deny that the answering Respondents

have any mentality to on profits while disrespecting the laws of

India and/or damaging local cattle hearers and/or local

environment and/or cause any pollution as alleged or at all. I dear
that the answering Respondents have violated environmental laws

as alleged or at all. I deny that the answering Respondents have

caused any loss to the Applicant as alleged or at all. I repeat and
,
reiterate that the Applicant has filed the present proceedings solely

with a view to extort money from Respondent No.1. I state that the

Respondent NO.1 Industry is complying with all applicable laws

and there is no contravention on its part as alleged or all.

Therefore, Respondent NO.1 cannot he held liable for any alleged

loss or damage allegedly caused to the property of the Applicant. I

state that the Respondent No, 1 Industry being a company whose

endeavour is to achieve eco-friendly sustenance while carrying out

19
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its operations, the Respondent No. 1 Industry has changed a~

improved the exhaust system which was already in place ach;~~ni'-::~
_"" i ._;....'~i-

'CI _';\

no discharge of carbon particle emission. I state that in 20is the': :..-:x,
. ". ,.~~",'.''. .; ,

Respondent NO.1 Industry installed a full proof dust collect6r'cum'_./
"'~" \~./ /~ 1 lf~-(;,

"',, , ,:... ,
wet scrubber system, 30meter stack height, dry scrubber systcin-~' -,,"'~

instead of wet scrubber and that it undertook stack monitoring at

regular intervals. I state that the Respondent No. 1 industry

undertook ss dry type scrubber filter cleaning every 15days, Boiler

internal tube cleaning every month, burner fuel and air ratio

frequency are set by third party using analyzer. I state that the

Respondent No.1 Industry has further enhanced its system and

modified the dust collector with dust removal arrangement with

two sonic horns and rotary actuator. I state that the Respondent

NO.1 Industry has further changed boiler burner flame tube and

has changed the boiler fuel from furnace oil to LPG GASthereby

ruling out any carbon particle emission.

32. With respect to contents ofparagraph no. 12(0)of the Application,

I deny that the answering Respondents are liable to pay any

amount as alleged or at all.

33. With respect to contents of paragraph no. 12(q) of the Application,

the answering Respondents have caused any mental pain or agony

to the Applicant, as alleged or at all. I deny that the answering
10
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Respondents have caused any pollution as alleged or at all. I deny

\,1:\ that the answering Respondents are liable to pay any amounts set

.:, I out in the paragraph under reply or even otherwise,
.flt'.,

..,il 34. With respect to contents of paragraph no. 12(r) of the Application,

I repeat and reiterate that the answering Respondents are not

liable to pay any amounts either as prayed for or even otherwise.

35. With respect to contents of paragraph no. 12(S)of the Application,

I deny that any loss or damage has been caused to the Applicant by

the answering Respondents as alleged or at all. I deny that any

pollution has been caused by the answering Respondents as alleged

or at all. I deny that the answering Respondents have caused any

hi:\rass'rnelrtor mental agony to the Applicant as alleged or at all. I
~.' ".;-

. r::'" ,/ " " .
'/,.';den:r that the, .answering Respondents are liable to pay any

, : '

Ii0~)amounts as alleg~d or at all.
, ',~':, . /, ,';

.c.,:"., '
~,;', ,..,...... ;.~.

36.'With' respect to contents of paragraph nos. 13 to 21 of the

; ,v' I,appliPlW>n, I repeat, reiterate and confirm what is set out

hereinabove and deny the contents of the paragraphs under reply
, "-. .'. ':'-)' ..'
'.:;:..,', ';i. ,~,.'.;",_ "f

.' , , "~I,,thatare,~ntrarythereto and/or inconsistent therewith. For the

"rea$qns'set out hereinabove, the Applicant is not entitled to any

relief whatsoever either as prayed for or even otherwise.

21
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37. In the aforesaid circumstances, I say and submit that the present

application is not maintainable, baseless and in any event, devoid

of any merit and is liable to be dismissed with compensatory costs.

Whatever is stated hereinabove is true and correct to the best of my

knowledge believe and information and I have put my signature

hereunder at y.J", on this '"U"-day of~ 2023·

M/s. Dhruve Liladhar & Co. er '[
e~·

Partner
Advocates for the Respondent Nos. 1to 6

MiguelAngel Mendive
Aurrecoechea

For Respondent Nos.
1-bJ 6

o M NJA AR AN KODRE.
•..ov IE & NOTARY(GOVT. OF INDIA....'

"aln ~~.rutlMancilr Cho"'''' Il"rih,:,a' P~'h'Roa"
"18 (lQ. ~405.JiJ.",ola Chowl< tn !l\Mull M.ndlr ~.

TaloOIM.,l>bh.do. ToI,,","'" o,~•.·<>",,~...•·o.

NOTED .AND REGISTERED
AT SEHIAL N06;) 0 12023
ON

1 Z ~~'( 10n
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL WESTERN

ZONE,PUNE
Application No. 66 of 2023

In
Execution Application No. 10/ 2022

In
Original Application No. 69/2021

Mr. Mahendra Govind Hasbnis

Applicant
Versus

Cikautxo India Pvt. Ltd
&Ors. ... Respondent

AFFIDAVIT IN REPLY ON BEHALF
OF RESPONDENT NO.1 to 6
--.._--------------------------------------------

-~--------
Dated this oN day of May, 2023.

M/S. DHRUVE LILADHAR & CO.
Advocates for the Respondent Nos. 1

, to 6
61/62, Free Press House, 6th Floor,

215, Free Press Journal Marg,
Nariman Point,

Mumbai - 400 021.
Office: 022-6760 6000
Mobile: 98210 97067

Advocates' Code No. 29014
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